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Published in the Haryana Government Gazette, Legislative 
Supplement, dated the Ist May, 1979. 

 

PART-III 

 

HARYANA GOVERNMENT FOREST DEPARTMENT 
 

Notification, The 27th April, 1979. 

 
 No.S.O. 49 C.A. 16/27 S. 29/79. In exercise of the power conferred by section 

29 of the Forest Act, 1927 and fill other power enabling him in this behalf, the 

Governor of Haryana hereby declare the stripe of Government forest lands and 

waste bunds whether under tree growth or not on either side of the roads, canals as 

well escapes, abandoned canals, bunds and other lands transferred to the Forest 

Department for management, mentioned below to be protected forests and the 

provisions of Chapter IV of the said act, shall be applicable to them and makes the 

following further amendment in Haryana Government, Forests and Animal 

Husbandry Department (Forests) notification No. S.O. 41/C.A. 16/27/S. 29/72 dated 

the 3rd March, 1972, namely.  

 

 

 

It covers Roads, Railway lines, Escapes, Minors, Tubewell Channels 
and Bunds. (Available in division record) 
                                                                              

             L.D. KATARIA 

      Commissioner and Secretary to Govt. 

      Haryana Forests Department. 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 


